


|CINEF-IL PRODUCERS PERFORMANCE LIMITED

CIN: U74999MH2018PLC315350

73,Ground Floor, Om Heera Panna Mall, Near Oshiwara Police Station, Jogeshwari (W]},
Mumbai- 400102

- info@copyrightguild.com

Date: 14™ November, 2018

To,
Registrar of Copyright

Copyright Division i 4 NUV 2018

Department of Higher Education !
Ministry of Human Resources Development

4% Floor, Jéevan Deep Building,

Parliament|Street

New Delhi-} 110001

Re: -Registr|ation of the Cinefil Producers Performance Limited as a Copyright Society under
Section 33 of the Copyright Act, 1957 in respect of Cinematographic Film Work being the
Category of work as defined under Section 2(y}{ii) read with Section 13(1}{b) of the

!
Copyright Tl\c_t 1957.
Respected 'Sir,

We, the CINEFIL Producers Performance timited, wish to register ourselves as a-copyright
Society under Section 33 of the Copyright Act, 1957 reference with Copyright Rules, 2013 in
respect of{Cinematographic Film Work being the Category of work as defined under Section
2(y) (ii) read with Section 13(1) (b} of the Copyright Act 1957. For this purpose, please find
enciosed the following documents as part of the application process as provided under the
Act and thjles:
1. Application Form- Form VIl of the Copyright Rules, 2013, i.e., Application for
reéist‘rat’ion of the Company as a Copyright Society along with Annexures as listed from
2 t;o 10 below.

2. Annexure 1: The Certificate of Incorporation of the Applicant.

3. Annexure 2: Thelist-containing the names, addresses and profession or occupation of
the person who comprise the applicant.

4., Annexure 3: Details of works in which copyright of members subsists.




5. Annexure 4: Names, address and Profession/ Occupation of individuals comprisipg the
Governing Council and the capacity in which the individual has become a member of
the Governing Council.

6. Annexure 5: A notarised copy/ true copy of the instrument by whuch the applicant is
established or incorporated.

7. Annexure 6: the Consent in writing of the individuals named in the appllcatlon to act
as members of the Governing Council of the Applicant.

8. Annexure 7: A declaration containing the objectives of the applicant, the bodies
through which it will function and arrangements for accounting and auditing.

9. Annexure 8: An undertaking to the effect that the instrument by which the applicant
is established or incorporated provides for conforming the same to the provisions of
the Copyright Act, 1957 and the Copyright Rules, 2013.

v
10. Annexure 9: A copy of the Register of Producer and Other Owners containing the list
of the producers and the other owners of rights, their names and addresses. '

11. Annexure 10: Board Resolution for authorisation and Appomtment to CEO and
Appointment of Director. ' ) \
Please acknowledge the receipt of the same.

Yours Truly, ‘
For, Cinefil Producers Performance Limited
. ‘

Me: Satinder Sharma
Chief Executive Officer (CEQ)




"FORM VIl
’ APPLICATION FORM
| FOR

PERMISSION TO CARRY ON COPYRIGHT BUSINESS AND FOR REGISTRATION AS A
| COPYRIGHT SOCIETY

I , [See Rule 44]

1. The name and address of the association of persons making the application {in
capital letters) (hereinafter referred to as “applicant”):
Nanlae: Cinefil Producers Performance Limited
Address: 73, Ground Floor, Om Heera Panna Mall,
' Near Oshiwara Police Station, Jogeshwari (West]},
Mumbai- 400102, Maharashtra State, India.

2. Thelright or set of rights in specific categories of works in respect of which the
applicant proposes to carry on the copyright business:

The applicant on behalf of Producer meémbers and Other Owner members proposes
to carry on the Business of issuing and granting licenses in respect of Cinematographic
Film! Work being the Category of work as defined under Section 2{y}{ii) read with
Section 13({1)(b) of the Copyright Act 1957 for collection and distribution of fees
among the said Producers and other Owners in pursuance to Copyright Act 1957 read

with|Copyright Rules 2013 with any amendment and / or modification thereof, as the
case may be.

3. The Certificate to show that the applicant has a separate legal personality.
|
Certi:ficate of incorporation of the Cinefil Producers Performance Limited asissued hy
the Registrar of Companies, is attached as Annexure 1 to this Form

i
4. The Names, Address, and Profession or Occupation of the persons who comprise the
applicant.

PIeas||e see Annexure 2 to this Form for details of the same.
| 1
‘S. Details of works in which copyright of such individuals subsist.

i Pfeas%e see Annexure 3 to this Form for details of the same.

. |
6. The Territory or territories to which the business of the applicant shall extend.

The applicant’s business shall extend to the territory of the Republic of India.
| R Sona\\ H
. 2R\ ]
’ | ‘ ’ .




10.

11.

i

|
Name, Address and Profession/ Occupation of individuals comprising the Governing
Council (by whatever name called] of the Applicant in whom the ultimate
management, control and direction of the applicant is vested.

Plea'ée see Annexure 4 to this Form.

The!Capacity {Producer or Other Owner of the rights) in which the individual has
become a member of the Governing Council.

Please see Annexure 4 to this Form.

Address of the registered or administered office of the applicant at which its records
will be maintained and kept and the designation of the chief executive officer of the
app:Iicant with address on whom communication may be served.

Registered Office of Applicant:
73,;Ground Floor, Om Heera Panna Mall,
Near Oshiwara Police Station, Jogeshwari {West),

Mu;mbai- 400102, Maharashtra State, india.

Designation of Chief Executive Officer:

Adéress for Communication:

Mr. Satinder Sharma

-503/—504, Vatslya-Ekta CHS., RTO Lane, |
Near Masala Mantra Restaurant,

F0l|.ll' Bunglows, Andheri (W), Mumbai- 400053.

-Fin!ancial position -of applicant on -date -of making the application i-e. last audited
ba!ance sheet and income and expenditure account/ bank balance.

The applicant has not commenced business as on the date of this application.
Therefore there is no audited balance sheet and income and expenditure account/
bank balance.

Ddcuments mentioned in Rule 48:

a. | Atrue copy of the instrument by which the applicant is established or incorporated

Please Seje Annexure 5 of this Form. |

b. The-consentinwriting-of the-individuals named-in the applicant to act as-members
- of the Governing Council of the applicant.

‘ Please see Annexure 6 of this Form.




c. A declaration containing the objectives of the applicant, the bodies through which
it will function and arrangements for accounting and auditing.

Please see Annexure 7 of this Form.

d. ﬁ;\n undertaking to the effect that the instrument by which the applicant is

established or incorporated provides the confirming the same to the provisions of
tlhe Copyright Act, 1956 and the Copyright Rules, 2013.

Please see Annexure 8 of this Form.

e. A copy of the Register of Producer and Other Owners containing the list of the

producer owners and other owners of rights, their names and addresses.

| .
Please see Annexure 9 of this Form.

12. Name and S?gnature of the Members of the Governing Council.

" RishiRaj

i Member of the Governing Council

|I ‘[/vbh\.,-——) _—

. | atinder Kumar Sharma
Member of the Governing Council

|
|
t

G

Deepak Sawant
Member of the Governing Council

K Le
\ﬂr\,«rﬁ-‘;’,&iv
Krishan Sethi
Member of the Governing Council




’ M'r Swaphil Shiwalay, é'hthorised q!gnajtory,
(On behalf of Memper narmely

; M/s 28 Cunematographic Films & Rgcordlng Pvt. Lm )
Member of the Governing Council ‘

|
|
| .
;.
|

| Sa‘tyam R&j
:[ Membe; of the Governlng Council
|

e

! Anil Agrawal
Member of the Governing Council

y(@w

Kaveri Kaushal .
Member of the Governing Council 7

L Mr. Vinayak Pothu Authorised Signatory,
{On behalf of member namely M/s. Artsy Chic Limited)

} Member of the Governing Council

13. Name and signature of the Chief Executive Officer.

&T;,.Sw ndezshayma.
Chief Executive Officer

|
Place: I\:/Iumbai
Date: _|4 ™ Novembeys, 2012
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GOVERNMENT OF INDIA
MINISTRY OF CORPORATE AFFAIRS

Central Registration Centre

Certificate of Incorporation

[Pursuant to sub-section (2) of section 7 of the Companies Act, 2013 (18 of 2013) anﬁ rule 18 of’
(Incorporation) Rules, 2014]
I hereby certify that CINEFIL PRODUCERS PERFORMANCE LIMITED is incorporated on this Fifth day of

October Two thousand eighteen under the Companies Act, 2013 (18 of 2013) and that the company is limited by
guarantee.

The Corporate Identity Number of the company is U74999MH201 8PLC315350.

€ Companies

The Permanent Account Number (PAN) of the company is AAHCC7967Q
The Tax Deduction and Collection Account Number (TAN) of the company is MUMC24662B

Given under my hand at Manesar this Ninth day of October Two thousand eighteen .

oS MNISTRY OF
[CORPORATE AFFA!

RAVINDER
SINGH DHALL
-1 Regn, No.172/1988
a2\ GREATER
| MUMEAT

Digital Signature Certificate
Mr. Wagh Tushar Mohan

For and on behalf of the Jurisdictional Registrar of Companies
Registrar of Companies

_ Central Registration Centre ’

DisclaimerFRixTaeRficate only evidences incorporation of the company on the basis of documents and declarations |

of the applicant(s). This certificate is neither a license nor permission to conduct business or solicit deposits or funds

from public. Permission of sector regulator is necessary wherever required. Registration status and other details of the
company can be verified on www.mca.gov.in [

Mailing Address as per record available in Registrar of Companies office:

CINEFIL PRODUCERS PERFORMANCE LIMITED ;
73, Ground Floor, Om Heera Panna Mall,, Near Oshiwara Police Station,, @
JOGESHWARI (W), MUMBALI, Mumbai City, Maharashtra, India, 400102 et

i A

* ag issued by the Income Tax Department




e

S va Ravneraye — 9 |

CINEFIL PRODUCERS PERFORMANCE LIMITED

CIN: U74999MH2018PLC315350
73,Ground Floor, Om Heera Panna Mall, Near Oshiwara Police Station, Jogeshwari (W),
; Mumbai- 400102
info@copyrightguild.com

ANNEXURE 2

Name, Address and Profession/ Occupation of the Persons who comprise the Applicant

Sr. Name Address Profession/
No. . Occupation
01 | Mr. Rishi Raj 6046, 3" Floor, Gali No. 04, Dev Nagar, Producer |
Karol Bagh, Kikar Wala Chowk, New Delhi- i
110005. |
02. | Mr.  Satinder  Kumar | 503/504, Vatsalya Ekta, CHS, RTO Lane, Producer |
Sharma Near Masala Mantra Restaurant, Four |

Bunglows, Andheri (W), Mumbai , Azad
. _ Nagar, Maharashtra- 400053.

03. | Mr. Deepak Sawant 2D FL Ankur, Vidya Mandir Road, Opp. Producer
Vasant Villa, Dahisar (E), Mumbai,
Maharashtra- 400068.

04. | M/s. 2B Cinematographic | 517, 5™ Floor, Laxmi Plaza, Laxmi Producer
Films and Recording Pvt. | Induustrial Estate, Andheri (W), Mumbai,
Ltd. Maharashtra- 400053.

05. | Mr. Krishan Sethi 702, 12D, Spring Leaf, lokhandwala Producer

Township, Kandevali (E), Mumbai,
Maharashtra- 400101.
06. | Mr. Anil Agarwal 801-A, Plot No. 119, Hill Tower, 120 | Other Owner
DPRDL, Andheri (W), Mumbai,
Maharashtra-400053.
07. | Mr. Satyam Raj 702, 7% Fioor, MHADA Building, 12| Otherowner
Oshiwara, Andheri (W)}, Mumbai,
_ Maharashtra-400053.
08. | M/s. Artys Chic Limited Unit No. 403B, 4t Floor, Kotia Nirman, | Other Owner
New Link Road, Andheri (W)}, Mumbai,
| Maharashtra- 400053.
09. | Mrs. Kaveri Kaushal 241, Kailash Hills, New Delhi, 110065. . Other Owner
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CINEFIL PRODUCERS PERFORMANCE LIMITED
CIN: U74999MH2018PLC315350
73,Ground Floor, Om Heera Panna Mall, Near Oshiwara Police Station, Jogeshwari {W),
Mumbai- 400102 \
info@copyrightguild.com

 ANNEXURE-3

Details of Works in which Copyright of the Members subsists

Sr. | Name of Member ‘ Works
No.
01 | Mr. Rishi Raj ‘ s PYASE DIL

e JAI BABA RAMDEV (RAJASTHAN )

s SATHI MILYO PUNARAINAM MA
(GUJARATI)

o WOH BEWAFA THI

¢ ANKUSH (GUIARATI)

02. | Mr. Satinder R. Sharma : e LIBAAS
s GHAATH .
03. | Mr Deepak Sawant ‘ o AKKA {MARATHI)

e GANGA (BHOJPURI & HINDI)

e GANGOTRI {BHOIPURI & HINDI)
« 'GANGA DEVI (BHOJPURI)

» THE GREAT LEADER { HINDI)

04. | M/s. 2B Cinematographic Films and| e TALAASH-SHORTFILM
Recording Pvt. Ltd.

05. | Mr Krishan Sethi s DIL AUR PATHAR

06. | Mr Anil Agarwal * KHEL IVANACHA (MARATH!)
07. | MrSatyam Raj ‘ ' o DARKNESS |
08. | M/s. Artys Chic Limited s OFFICE OFFICE — SHORT FILM

+« BAAP BAAP HOTA HAI — SHORT FILM

09, | Mrs. Kaveri Kaushal : » -DIL KI ARZOD
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CINEFIL PRODUCERS PERFORMANCE LIMITED
CIN: U74999MH2018PLC315350

Mumbai- 400102

info@copyrightguild.com

73,Ground Floor, Om Heera Panna Mall, Near Oshiwara Police Station, Jogeshwari (W},

ANNEXURE 4

Name, Address and Profession/ Occupation of individuals comprising the Governing Council
and the Capacity {Producer or Other Owner of the rights} in which the individual has become
member of the Governing Council:

Sr. Name Address Profession/

No. Occupation |

01 | Mr. Rishi Raj 6046, Gali No. 04, Dev Nagar, Karol Producer

: Bagh, Kikar Wala Chowk, New Delhi- (Chairman)
. 110005. !

02. | Mr. Satinder Sharma 503/504, Vatsalya Ekta, CHS, RTO Producer

Lane, Near Masala Mantra Restaurant, | (Vice Chairman
Four Bunglows, Azad Nagar, Andheri & CEOQ)
(W), Mumbai - 400053,
03. | Mr. Deepak Sawant 2ND FL Ankur, Vidya Mandir Road, Opp. Producer
Vasant Vilta, Dahisar (E}, Mumbai, {President)
Maharashtra- 400068.
04. | Mr. Satyam Raj 702, 7! Floor, MHADA Building, 12 Other owner
Oshiwara, Andheri (W), Mumbai, (Secretary)
. Maharashtra-400053.
05. | Mr. Krishan Sethi 702, 12D, Spring Leaf, Lokhandwala Producer
Township, Kandevali (E), Mumbai, | {Joint Secretary)
‘ ‘ Maharashtra- 400101.
06. | Mr. Anil Agarwal 801-A, Plot No. 119, Hill Tower, 120 | Other Owner
‘ DPRDL, Andheri (W), Mumbai, (Treasurer)
Maharashtra-400053.

07. | 2B Cinematographic Films | 517, 5" Floor, Laxmi Plaza, Laxmi Producer
and Recording Pvt. Ltd. | Induustrial Estate, Andheri (W), {(Member)
(represented by Mr. Swapnil | Mumbai, Maharashtra- 400053.

Shiwalay, Authorised
Signatory)

08. | M/s. Artys Chic Limited, | Unit No. 403B, 4™ Floor, Kotia Nirman, | Other Owner
(Represented by Mr. | New Link Road, Andheri (W), Mumbai, (Member)
Vinayak Pothu, Authorised | Maharashtra- 400053.

Signatory) , ‘
Mrs. Kaveri Kaushal 241, Kailash Hills, New Deihi, 110065. Other Owner
{(Member}
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THE COMPANIES ACT, 2013

MEMORANDUM |

AND

ARTICLES OF ASSOCIATION

OF

CINEFIL PRODUCERS PERFORMANCE LIMITED

(Company Limited By Guarantee and not having share capital)




GOVERNMENT OF INDIA
MINISTRY OF CORPORATE AFFAIRS

Central Registration Centre

Certificate of Incorporation

[Pursuant to sub-section (2) of section 7 of the Companies Act, 2013 (18 of 2013) and rule 18 of the Companies
(Incorporation) Rules, 2014]

I hereby certify that CINEFIL PRODUCERS PERFORMANCE LIMITED is incorporated on this Fifth day of
October Two thousand eighteen under the Companies Act, 2013 (18 0f 2013) and that the company is limited by
guarantee.

The Corporate Identity Number of the company is U74999MH2018PLC315350.

The Permanent Account Number (PAN) of the company is AAHCC79676)
The Tax Deduction and Collection Account Number (TAN) of the company is MUMUC24662B

Given under my hand at Manesar this Ninth day of October Two thousand eighteen .

3 MINISTRY OF ¥
[CORPORATE AFFAIRS 27

Digital Signature Certificate
Mr. Wagh Tushar Mohan

For and on behalf of the Jurisdictional Registrar of Companies

Registrar of Companies

Central Registration Centre

Disclaimer: This certificate only evidences incorporation of the company on the basis of documents and declarations
of the applicant(s). This certificate is neither a license nor permission to conduct business or solicit deposits or funds

from public. Permission of sector regulator is necessary wherever required. Registration status and other details of the
company can be verified on www.mca.gov.in

Mailing Address as per record available in Registrar of Companies office:

"CINEFIL PRODUCERS PERFORMANCE LIMITED
* 73, Ground Floor, Om Heera Panna Mall,, Near Oshiwara Police Station,, {’ﬂ/ g\,}
JOGESHWARI (W), MUMBAL Mumbai City, Maharashtra, India, 400102 =%

* as issued by the Income Tax Department

For Cinefil Broducers Performante Lid

ief Executive officer-CEO {

A




hedule 1 (see Sections 4 and 5) to SPlce MOA

s Act, 2013)] FORM NO. INC-33
(e-Memorandum of Association)

MOA language:  (®) English ) Hindi

SRN of RUN H02181865 L Pre-fil ]

* Table applicable to company as notified under schedule | of the companies Act, 2013 |B

Table B - MEMORANDUM OF ASSOCIATION OF A COMPANY LIMITED BY GUARANTEE AND NOT HAVING A SHARE CAPITAL

2.The Registered office of the company will be situated in the state of Maharashtra-MH

3.(a)The objects to be pursued by the company on its incorporation are

1.To Exercise and enforce provisions of Copyright laws on Business of Licensing on behalf of Authors (hereinafter referred the
Producer) and Other Owners being entitled to the benefit of or interested in the Cinematographic films work as per Copyright Act 1957.

2. To protect the 'Copyright’ (means the exclusive right) of the Producer and Other Owner of a Cinematographic film under the
Copyright Act, 1957 to do or authorise the doing of any of the acts in respect of work or any substantial part thereof pursuant to
provisions of Copyright Act 1957 read with Copyright Rules thereof.

3. To exercise and enforce provisions of Copyright laws on behalf of Producer Members and Other owner members or otherwise being
Entitled to the benefit of or interested In the Cinematographic Film Work with Audio-Visual rights as per Copyright Act 1957 and any
other act or regulation for the time being in force for granting and / or issuing Business License of Producers and Other Owners rights
. |or otherwise in respect of any exploitation of the sound recording and / or visual recording incorporated in Cinematographic Film Work
by Broadcasting and/ or by Communication to the Public.

4. To exercise and enforcement of such rights and remedies of Producers and Other Owners of Cinematograph Films from time to
time rescind, alter or vary any arrangements and agreements with respect to any such exploitation of such rights in regards to the
mode, periods of extent in for or to which and the terms on which any such exploitation of such rights may be made or employed, and
to collect and receive and give effectual discharges for all royalties, fees and other monies payable under any such agreements or
arrangements or otherwise in respect of any such exploitation by all necessary actions or other proceedings and to recover such
royalties fees and other monies, and to restrain and recover damages for the infringement by means of any such exploitation as
aforesaid of the Producer's and Other Owner's right on their behalf in respect 'of Cinematograph Films, and to release, compromise or
refer to arbitration any such proceedings or actions or any other disputes or differences in relation to the premises pursuant to
Copyright Act 1957 or any other applicable statutes then time being in force.

5. To Issue licenses of Cinematograph Films works, collect fees in pursuance of such licenses, to distribute such fees among
producers and other owners of rights after making deductions for its own expenses and perform any other functions for and on behalf
of Producers and Other Owners of Cinematograph films Rights as per the work as per the Copyright legislation.

3.(b)Matters which are necessary for furtherance of the objects specified in clause 3(a) are

1. To obtain from the such assignments, assurances, powers of attorney or other authorities or instruments as may be deemed necessary or
expedient for enabling the Company to exercise, enforce and administer in its own name or otherwise all such rights and remedies as
aforesaid, and to execute and do all such assurances, agreements and other instruments and acts as may be deemed necessary or
_lexpedient for the purpose of the exercise or enforcement by the Company of such rights and remedies as aforesaid,

2. To make and from time to time alter or vary any rules for regulating (i) the mede in which the said rights are to be communicated or
declared by them to the Company; (i) the mode in which, the periods or period for which, and the conditions under which the Producers and
other owners are to authorize the Company to exercise and enforce the right and remedies aforesaid in respect of such right; (iii) the mode
and shares in which and the times at which the net menies received by the Company in respect of any such rights as aforesaid are to be

T

/
For Cinefil MQ%
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.
'

rtioned among the Producers and cther owners interested therein respectively; (Iv) the provision either directy or through
jons, of gratuities, donations or pensions for Directors, Members, ex-Directors or ex-Members of the Company, or their
ilies or dependents; and (v) the administration of the property or business of the Company and any matters incidental

. . ”-.‘.‘t

divided and api
trusts or, Sock
wives, Widaws,

thereta;: s

o vﬁ’\ﬁ‘zi!

3 T% disftnl?u e net monies received by the Company in the exercise of the foregoing powers, after making provision there out for the

exﬁ'er;;ﬁfs dnd Habilities of the Company incurred in such exercise or in otherwise carrying out the purposes and operations of the Company
3 tributions or payments for any of the purposes specified in the next following sub-clause hereof, amongst the Producers and

entitled thereto in accordance with the rules to be for the time being in force with respect to the distribution thereof:

U grgnt gratuities, donations, pensicns and emoluments to any Director, Member, ex-Director or ex-Member of the Company or any person
at any time in the employment of the Company, or engaged in any business acquired by the Company, and the wives, widows, families and
dependents of any such persons;

(ii} to establish, support, subscribe to and aid in the establishment and support of funds, trusts, assaciations or institutions calculated to
benefit Directors, Members, ex-Directors, ex-Members of the Company or persons employed by or having dealings with the Company.

(i} To subscribe money for the relief of distress caused by natural disasters or other exceptional calamities.

(iv) to make payment by way of loan or gift or on such terms as may be thought fit for any purpose conducive 1o the improvement or
advancement of the composition, teaching or performance of Cinematography Film, or to or for the benefit of any society, association or
company whose objects shall include any such purpose; and

(v) To receive contributions, subscriptions or donations for any of the previously mentioned purposes from Members of the Company,
employees or others,

- 15, To carry on any commercial activity, which seem to the Company capable of being conveniently carried on in connection with the above
abjects or calculated directly or indirectly, to enhance the value of the Producers and Other Owners or any of the property of the Company.

6. To acquire or undertake the whole or any part of the business, property or liabilities of any person or company carrying on any undertaking
or business which the Company is authorised to carry on or possessed of property suitable for the purposes of the Company.

7. To enter into any arrangement for union of interests, cooperation, reciprocal concession or otherwise with any person, association or
company carrying on or engaged in or about to carry on or engage in any activity or transaction which this Company is authorised to carry on
or any activity or transaction capable of being conducted so as directly or indirectly to further the aims and objects of this Company, and to
amalgamate with or become affiliated to any such association or company, and to lend money to, guarantee the contracts of or otherwise
assist any such person, association or campany.

8. To take or otherwise acquire and hold shares in any other company having objects altogether or in part similar to those of this Company so
as directly or indirectly to benefit the aims and objects of this Company.

9. Generally to purchase, take on lease or in exchange, hire or otherwise acquire any real and personal property and any rights or privileges,
which the Company may think necessary or convenient for the purposes of its undertaking or activities.

10. To invest and deal with the monies of the Company not immediately required in such manner as may from time to time be determined.

11. To lend money to such persons and on such terms as may seem expedient and in particular to Members and others having dealings with
the Company, and to guarantee the performance of contracts by any such persons.

12. To borrow or raise or secure the payment of money in such matter as the Company shall think fit and in particular by the issue of
preference share and / or of debentures, as the case may be or debenture stock, perpetual or otherwise, charged upon all or any of the
Company's property (both present and future), and to purchase, redeem, or payoff any such securities.

13. To remunerate any person or company for services rendered or to be rendered in placing or guaranteeing the placing of any debentures,
debenture stock or other securities of the Company or in or about the formation or promotion of the Company or the conduct of its business.

14. To draw, make, accept, endorse, discount, execute and Issue promissory notes, bills of exchange, debentures and other negotiable or
transferable instruments.

15. To sell or dispose of the undertaking of the Company or any part thereof for such consideration as the Company may think fit, and in
particular for shares, debentures or securities of any other compary having objects altogether or in part similar to those of this Company.

16. To adopt such means of making known the operations of the Company as may seem expedient, and in particular by advertising in the
press, by circulars, by publication of books and periodicals.

17. To sell improve, manage, develop, exchange, lease, mortgage, and dispose of turn to account or otherwise deal with all or any part of the
property and rights of the Company.

18. To appoint any agent or agents for the collection and recovery of any monies receivable by the Company in the exercise of its powers or
otherwise for the purpose of the exercise of any of such powers.

. 19. To enter into any Agreements or Contracts with the Government of India or with any State Government or with any Indian or !:oreign
Government, authorities, supreme, municipal, local or otherwise or with any person, for the purposes of carrying the objects of this Company

For Cinefit Page 2 of 5




or any of them d to apply for and oblain and fo purchase or ofherwise acquire from any such Government, State Government, autnonty or
persons, a ’hg . powers, privileges, licences, decrees, sanctions, grants and concessions whatsoever (whether statutory or otherwise)
which ﬂ‘@Co paky may think it desirable to obtain and acquire and to carry out exercise and comply with any such Agreements, rights,
powers, ph .? L licences, decrees; sanctions, grants and concessions .

f
20, To insUfety
- [kind'in any!’ ;
pamally “"{,: y

whole or any part of the properties, undertakings, contracts, guarantees or obligations of the Company of any nature and
er whatsoever either fully or partially to protect and indemnity the Company from liability or loss in any respect either fully or

irectors of the Company to pay, satisfy or compromise not withstanding that the same may not be invalid in law.

22. To refer or agree to refer any claims demands, disputes, or any other question, by or against the Company or in which the Company is
interested or concerned and whether between the Company and a member or members or his or their representatives, between the Company
and the third parties, to arbitration in India or at any place outside Indian and to observe and perform and to do all acts, deeds, matters and
things to carry out or enforce the awards.

23. To give donations or gifts to person or persons and to subscribe or continue or otherwise to assist or to guarantee money to charitable,
benevolent, religious. scientific, national or other institutions or objects which shall have any moral or other claims to support or aid by the
Company either by reason of tending to promote, protect and expand the use of Cinematography Film for general utility or otherwise.

24. To remunerate or make donation by cash to any person or persons for services rendered or to be rendered in furtherance of the aims and
objects of this Company, or for any other reason conducive to the promotion of Producers/Other Owners of Cinematograph film or its users.

25. To pay all the costs, charges, and expenses of, and incidental to the promotion formation registration and establishment of the Company
and other expenses attending the printing stamping and all forms to be filled up by the members of the Company.

26. To carry on at such place or places anywhere in the world as the Board of Directors of the Company may from time to time determine all
- lor any of the activities of the Company.

27. To procure the Company to be registered. Recognized and/or affiliated in any foreign country or place.
4.The liability of the member(s) is limited.

5.Every member of the company undertakes to contribute:

i.to the assets of the company in the event of its being wound up while he is a member, or within one year after he ceases
to be a member, for payment of the debts and liabilities of the company or of such debts and liabilities as may have been
contracted before he ceases to be a member; and

ii.to the costs, charges and expenses of winding up (and for the adjustment of the rights of the contributories among
themselves}, such amount as may be required, not exceeding

100.00 | rupees

6 We, the several persons, whose names and addresses are subscribed, are desirous of being formed into a
company in pursuance of this memorandum of association:
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Subscriber Details

DIN/PAN/Passport

Number DsC Dated
_ - j— £l T T O
5/ 0: Mr. Man Singh
Address: 6064, 3rd I':loor, Gali No. 4, Dev Nagar, Karol Bagh, Near
Kikar Waala Chowk; New Delhi- 110005
Occupation: Prod uéer ‘
2 Name: Deepak Sawant 06463258 03/10/18

5/0; Mr. Datta Sawant,

ddress: ZNDFL Ankur Bunglow, Vidya Mandir Rd, Opp. Vasant
Villa, Dahisar (E), Mumbai- 400068,

Occupation: Producer

2B Cinematographic Films and Recording Private Limited

3 Name: Mr. Swapnil Shiwalay, Authorised Signatery on behalf of  [gpopsisasr ' SWAPN}L‘..-..-...-- D3/10/18
ICIN No.- U74900MH2015PTC261489

IAddress: 517, 5th Floor, Laxmi Plaza, Laxmi Industrial Estate,
Andheri (W), Mumbai- 400053.

Address of Authorisé_d Signatory: 4B, Flat No. 106, New Mhada
lLokhandwala, Near Lokhandwala Cirle, Andher (W),

Mumbai-400053
Occupation: Producér ‘
4 Name: Krishan Sethi | AVZPS7324R KRISHAN . 03/10/18
5/ o: Mr. Chhajuram Sethi CHHAJU B
RAM 7
SETHI? ~ =5

Address: 702, 12 D, Spring Leaf, Lokhandwala Township,
Kandevali (E), Mumbai- 400101

Occupation: Producer

5 Name: Anil Basantkumar Agarwal 02604209 03/10/18

S/0: Mr. Basantkumar-Agarwal

Address: 801-A, Plot No. 119, Hill Tower, 120 DPRDL, Andheri (W),
Mumbai 400053

Occupation: Other Owner

6 Name: Satyam Rishi Raj 07065676 03/10/18

5/0: Mr. Rishi Raj ' . m Rai

Address: 702, 7th Floor, MHADA Building, 12, Oshiwara, Andheri
W), Mumbai- 400053.

Occupation: Other Owner

Fer Cinedil
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Subscriber Details

DIN/PAN/Passport

Number DSC Dated
. [7==="|Name: Mr. Vinayak Pothu, Authorised Signatory on behalf of AIRPP3252C VINAYAK __ 3710718
Artsy Chic Limited ATMARA ot
ICIN No:- U74999MH2011PLC219337 M
‘ POTHU e
IAddress: Unit No, 403B, 4th Floor, Kotia Nirman, New Link Road,
Andheri (W), Mumbai- 400053.
Address of Authorised Signatory: Shivneri Building No. T- 61,
Room No. 008, Near Mala Garden, Pratiksha Nagar, Sion (E},
Mumbai- 400022
Occupation: Other Owner
Signed before Me
DIN/PAN/
N
Name Address, Description and Occupation ::es::s;Shlinmber/ DSC Dated
Number
1ACS K. Venugopal Rao B 502, Sai Satyam, Plot No. 20, Sector- 4, 32965 Date: 2018.10.68 03/10/18
Karanjade, Old Panvel- 410206 lg:absnxc +o§'::o'
. Regdgr verr.;lgn:
Occupation: Professional 2018.011.20063

RAVINDER
ADVOCATE # NOTAR
GREATER/MUMBAI
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THE COMPANIES ACT 2013

ARTICLES OF ASSOCIATION

OF

CINEFIL PRODUCERS PERFORMANCE LIMITED

|

|

(Company Limited by guarantee and not having share capital)
|

. .
This Articles of Assaciation was altered and adopted pursuant to member’s resolution passed at

the Extra Ordinary General Meeting held on 12 October, 2018.

ducers Performange Lt
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Interpretation

(1) in this regulations-
|

"Affiliated society,” means any of the societies in other countries, having objects
similar to those of the society, with which the Society is for the time being affiliated.

“Author” means in relation to a cinematograph film, the producer.

“Board of Directors / Board" means the Board constituted under the Companies

Act 2013, pursuant to these Articles.

"Cinemétograph film" pursuant to Section 2 {f) of the Copyright Act, 1957 means any
work of visual recording on any medium produced through a process from which a
moving image may be produced by any means and inc.:ludes a sound recording
accompanying such visual recording and "Cinematograph” shall be construed as
including any work produced by any process analogous to Cinematography including
video films.

"Communication to the Public" pursuant to Section 2 [ff) of the Copyright Act, 1957
means making any work or performance available for being seen or heard or
otherwise enjoyed by the public directly or by any means of display or diffusion
other than by issuing physical copies of it, whether simultaneously or at places and
times chosen individually, regardless c_)f whether any member of the public actually
sees, hears or otherwise enjoys the work or performance so made available.
(Explanation- For the purpose of this clause, communication through satellite or
cable or any other means of simultaneous communication to more than one
household or place of residence including residential rooms of any hotel or hostel
shall be deemed to be communication to the public).

“Copyright society” means a society registered unde; sub-section (3) of section
33 of 'copyright act 1957. i

"Director" means a member of the Board of Director as constituted under the
Companies Act. |

"Governing Council” means the ruling body of members formed pursuant to the
Copyright Act, 1957 and the Copyright Rules, 2013.

“Producer” pursuant to Section 2 (uu} of the Copyrightj Act, 1957 means In relation

to a cinematograph film or sound recording, means a person who takes initiative

and responsibility for making the work.

{ k)
=1 Jeo !
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"Rules" means the rules made under Copyright Rules 2013 with amendment thereof

k. “Visual Recording” pursuant to Section 2 {xxa) means the recording in any medium,
by any method including the storing of it by any electronic means, of moving images
or of the representations thereof, from which they can be perceived, reproduced or
communicated by any method.

I.  “The Act” means the Companies Act, 2013 & the Copyright Act, 1957.

m. “Work” pursuant to Section 2(y) means any of the following works, namely:-

i) A literary, dramatic, musical or artistic work;

i) A cinematographic fitms;

- {iil) A sound recording.
(2} Unless the context otherwise requires, Words or expressions contained in these
Articles shall bear the same meaning as in the Companies Act and/or the Copyright

Act or any statutory modifications made therein from time to time.

Il. (1) There shall be no upper limit on the number of members and the categories of

|
‘ : .Members
membership shall be decided by the Governing Council members for effective

\
|
or any of the relevant statute(s). r
governance.
{2) The subscribers to the memorandum and such other person as the Governing Council
shall admit to membership shall be member of the company.
1
Application for Society Membership
{3) Subject to the policies framed by the Governing Council, the Producers & Other
Owners of Cinematograph Film work in which copyright subsists are eligible may
apply for admission to membership. Such application shall be made in writing,
signed by the applicant and shall be in such form as the Governing Council shall from
time to time prescribe. Each applicant shall submit such evidence of eligibility and
fulfilment of the qualifying criteria as the Governing Council considers being
reasonably necessary.
(4} No person may be admitted as Producers and Other Owners Member of any

category unless he has fulfilled the qualifying criteria prescribed for that category.

il Preducers Perfl mw &
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Save that the Governing Council may in its discretion at any time admit ény person

who is eligible for membership to any category of Member, notwithstanding that he
ihas not fulfilled the qualifying criteria for that category, if the Governing Council is
%satisfied that there are special circumstances in view of which it would be in the
interests of the company for that person to be so admitted.

(5) The Governing Council shall examine the list and when satisfied, shall certify that
ithe persons named thereon have been duly admitted to be Producers and Other
Owners member and the name of such member will be entered in the Register of
. membership as required under the Copyright Act 1957.

{6) The Governing Council may in recognition of long and valuable services rendered by
any retiring Director, President, Member or any other person as the board deemed
fit shall appoint such person to be in the Honorary position for the duration of his
‘. life time.

(7)‘ In case of a firm/Company/ LLP, the membership shall be in the name of the firm/

- Company/ LLP representing by authorized representative on behalf of the
| firm/Company/ LLP respectively.

Termination of Society Membership
(8) Any Producers and Other Owners member may by giving one month notice in

| writing to the company or any committee thereof appointed by the Governing
Council can rescind his membership, subject to the Copyright Act, 1957 read with
: Copyright Rules 2013.

Pending Proceedings Continuation of Control of Rights
{9) If any proceedings have been instituted by or against the Company in respect of
: Producers and Other Owners Member’'s works either in the name of the Company
or of the Member and such Producers and Other Owners Member ceases to be a
Member during the pendency of the proceedings, any rights on the subject of such
proceedings which have heen vested in the Company by such member or are
controlled by the Company by virtue of its/ his / her membership shall remain so
. vested or controlled by the company until such proceedings are finally disposed of

pursuant fo the Copyright Act, 1957.




{12)

| | General Meetings

All general meetings other than annual general meeting shall be called extraordinary -

.Jgeneral meeting.

{a) No business shall be transacted at any general meeting uniess a guorum of
members is present at the time when the meeting proceeds to business.

(b) The Producers and Other Owners members will hold the General Meeting every

year as per the provisions of the Copyright Act 1957 and rules made there under

| which shall be ratified by the Company for onward submission to the Copyright

Registrar.
} Notice of General Meeting of the Company

! An Annual General Meeting and a meeting called for the passing of a Special

Resolution shall be called by twenty-one days' notice in writing at least. The notice

l shall be exclusive of the day on which it is served or deemed to be served and the

day for which it is given, and shall specify the place, the day and the hour of meeting
and, in case of special business, the general nature of that business, and shall be in
such manner, as may be prescribed by the Company. Any general meeting to be

called in shorter notice shall be as per the provisions of the Companies Act 2013 and

/ or Copyright Act, 1957, as the case may be.

Quorum
No business of the Company shall bg transacted at any General Meeting unless a
quorum of Members are present at the time when the meeting proceeds to business
as per the provisions of the Companies Act 2013/ the Copyright Act, 1957 as the case
may be, '
Adjournment

if, wifhin half an hour after the time appointed for the meeting, a quorum is not
present, the meeting, if convened upon the requisition of Members, the meeting
shall be dissolved; in any other case the members present shall be the Quorum or it
shall stand adjourned to such other day and at such ot;her time and place, and if at
the adjourned meeting a quorum is not present within half an hour after the time

appointed for the meeting, the Members present shall be the quorum.

' A \ . ‘ i
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(16)

(17)

Chairman

(15) '(a) The Chairman of the Governing Council shall preside as Chairman at every

" General Meeting of the Company. If there is no such Chairman of the Governing

_ Council, or if he is not present within thirty minutes after the time appointed for

For Cineffl Producers Perforhance Ltd e;( \‘.%‘\)

holding the meeting, or if he is not willing to act as chairman, the Vice Chairman of
Governing Council shall be the Chairman of the meeting and falling him, the
members of the Governing Council present shall choose one of their number to be
Chairman of the meeting.

(b) H at any meeting no member of Governing Council is present within thirty

. minutes after the time appointed for holding the meeting, the Members present

shall choase one of their member to be chairman of the meeting.

Adjournment of Meeting
{a} The Chairperson may, with the consent of any meeting at which a quorum is
present, and shall, if so directed by the meeting, adjourn the meeting from time to
time and from place to place.
{b) No business shall be transacted at any adjourned meeting other than the
business left unfinished at the meeting from which the adjournment took place.
(c) When a meeting is adjourned for thirty days or more, notice of the adjourned
meeting shall be given as in the case of an original meeting.
(d) Save as aforesaid, it shall not be necessary to give any notice of an adjournment

or of the business to be transacted at an adjourned meeting.

Method of Voting
At any General Meeting, first all decisions will be taken by show of hands and
matters / resolutions will be decided by a majority of votes from those owner
Members present and eligible to vote.
Upon request of a majority of the Members, a resolution may be voted upon by a

ballot and same is acceptable to the Chairman of the Meeting.

e/
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| . .
I{a) in the event that a matter is to be resolved by a show of hands, a declaration

‘lby the Chairman of the meeting that a resolution has on a show of hands been

’carried unanimously or by a particular majarity (as the case may bej}, or lost, and an
entry to that effect in the book containing the minutes of proceedings shall be

| "conclusive evidence of the fact, without proof of the number or proportion of the
| .
| votes recorded in favour of, or against, such resolution.

|
| (b) if voting is to be done by poll, the Chairman shall issue official ballot papers

i to all thlose Members entitled to vote and present at the meeting, listing the name

! of the Member and the number of votes he is entitled to cast.

i {c) Each Member shall have one vote for the purposes of a poll by ballot.

; : Poll by Ballot
(18) ~ A poli by ballot shall be taken in such manner as the Chairman of the meeting directs,

and the result of the poll by ballot shall be declared prior to the adjournment of the
! meeting at which the poll was conducted. '
f Chairman of casting vote
{19) [ In the case of an equality of votes, whether on a show of hands or on a poli by ballot,
f the Chairman of the meeting at which the show of hands takes place or at which the
| pollis dermanded shall, be entitled to a second or casting vate.
Time for taking poll
(20) A poll demanded on the election of a Chairman of a meeting or an a question of
r adjournment, shall be taken forthwith. A poll demandea on any other question shall
| be taken at such time as the Chairman of the meeting directs; and any business other
f than that upon which a poll has been demanded may be proceeded with pending
I the taking of the poll.
! ! Votes of Members .
(21_‘!) {a) Every Member shall have one vote, unless the voting is conducted on a show of
| hands. NoMember shall be entitled to vote unless he is present in person.
! {b) Votes may be given personally in the case of individuals and in relation to firms,
| companies or corperate bodies, votes may be given as provided by these Articles or

’ by a representative duly authorized.
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(23)

(24)

(25)

(26)

. /
For .Cinefil Zroducers Perforifians

Rules and regulations and the necessary guidelines in connection to meeting ,
adjourned meeting, Quorum , voting , method of voting , casting vote , poli etc. of
Producers and Other Owners members shall be framed by the Governing Council of
the Company from time to time.

Board of Directors

The number of the directors and the names of the first directors shall be determined

~ in writing by the subscribers of the memorandum or a majority of them.

" {a) The numbers of the Directors shall not be less than 3 (Three) or more than 15

(Fifteen}.

~ (b) the number of the directors and the names of the first directors shall be:

i. Mr. Rishi Raj
ii. Mr. Deepak Sawant
iii. Mr. Anil Agarwal
(a) The remuneration of the directors shall, in s0 far as it consists of a monthly
payment, be deemed to accrue from day-to-day.
(b} In addition to the remuneration payable to them in pursuance of the Act, the
directors may be paid all travelling, hotel and other expénses properly incurred by
them—
i. in attending and returning from meetings of the Board of Directors or any
committee thereof or general meetings of the company; or

ii. in connection with the business of the company.

Proceeding of the Board

(a) The Board of Directors may meet for the conduct of business, adjourn and
otherwise regulate its meetings, as it thinks fit.

(c) A director may, and the manager or secretary on the requisition of a director

shall, at any time, summen a meeting of the Beard.

(a) Save as otherwise expressly provided in the Act, questions arising at any meeting
of the Board shall be decided by a majority of votes.

{b) In case of an equality of votes, the Chairperson of the Board, if any, shall have a

second or casting vote,




(28)

(29)

(30)

The continuing directors may act notwithstanding any vacancy in the Board; but, if
and so long as their number is reduced below the quorum fixed by the Act for a

meeting of the Board, the continuing directors or director may act for the purpose

“of increasing the number of directors to that fixed for the quorum, or of summoning

- a general meeting of the company, but for no other purpose.

(a) The Board may elect a Chairperson of its meetings and determine the period for

which he is to hold office.

. (b) If no such chairperson is elected, or if at any meeting the Chairperson is not

present within five minutes after the time appointed for holding the meeting, the
directors present may choose one of their members to be Chairperson of the
meeting.

{(a) The Board may, subject to the provisions of the Companies Act, 2013 and the

Copyright Act, 1957, delegate any of its powers to committees/ Governing Council

consisting of such member or members of its body as it thinks fit.
{b) Any committee/ Governing Council so formed shall, in the exercise of the powers

so delegated, conform to any regulations that may be imposed on it by the Board.

Power vested in the Governing Council in pursuance of Copyright Act, 1957 and
Copyright Rules, 2013

a) The company may file an application for registration of copyright society with the
Registrar of Copyrights for submission to the central government for grant of
permission to carrying on the business of issuing or granting licences in respect of
copyright on cinematographic film subject to the rules framed under the Copyright
Rules 2013 pursuant to Copyright Act 1957.

(b) The company may issue licences and collect fees in accordance with its
scheme of Tariff in relation to only such works as it has been authorized to
administer in writing by the owners of rights and for the period for which it has been
so authorized. The distribution of fees collected shall be subject to deduction

administrative expenses incurred by the company subject to the rules framed under

the Copyright Rules 2013 pursuant to Copyright Act 1957.




(32)

(33)

(34)

@35)

Chief Executive Officer, Company Secretary or Chief Financial Officer
A chief executive officer, company secretary or chief financial officer may be
appointed by the Board for such term, at such remuneration and upon such
conditions as it thinks fit; and any chief executive officer, company secretary or chief

financial officer so appointed may be removed by means of a resolution of the

- Board.

Execution of negotiable instruments
All cheques. Promissory notes, drafts, bills of exchange and other negotiable

instruments and all receipts for monies paid to the Company shall be signed, drawn,

. accepted, endorsed or otherwise executed, as the case may be in such manner as

the Board shall from time to time by resolution determine.

Distribution of Receipts — General Purposes
All moneys received by the Company in exercise of the copyright, licence or
authority assigned by its members and affiliated societies shall be paid by way of
rovalty and/or fees to such assignors in consideration of assignment of their rights
subject to the rules framed under the Copyright Rules 2013 pursuant to Copyright
Act 1957.
Reserve Fund

Company shall transfer such sums as it think proper to a reserve fund subject to the
appropriate regulation to meet contingencies of the Company but not to change any

right or interest of any Producers and Other Owners Member.

Payment of Expenses and Liability
The Company shall pay and defray the expenses and liabilities of the Company
incurred in the exercise or enforcement of the rights vested in or controlled by the
Company out of the monies received by the Company in respect of the exercise or

enforcement of such rights.

1 Producers Pe rmw
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(37)

(38)

(39)

Borrowing Power
The Company may from time to time borrow raise or secure the payment of such
sum or sums of money, as it may deem requisite for any purpose, which it may deem
ekpedient in the interests of the Company but not to charge any right or interest of
any Producers and Other Owners Member.
. Minute
The Board, Governing Council, Executive Council, and other Committees shall cause
minutes to be duly made in books for recording purpose as required under

Companies Act 2013 and / or Copyright Act 1957.

Accounts
The Company shall cause proper books of account to be kept with respect to: all
sums of money received anc_i expended by the Company and the matters in respect
bf which the receipt and expenditure takes place; and the assets and liabilities of
the Company pﬁrsuant to the requirements of the Companies Act 2013 and

Copyright Act 1957 read with Copyright Rules 2013,

Winding Up

In the event of and upon the winding up of the company, whether voluntary or

' otherwise, at any time, the assets of the company, {other than the performing right
. vested in or controlled by the company pursuant to these Article or copyright act

any sums distributable in accordance with the Rules) shall, in so far as they are

available for the purpose, be apportioned among the persons who are members at

the date of such winding up, in the proportions, in which such Members received

 distributions from the company in respect of the year ending on the 31% day of the

+ March immediately prior to such winding up and the rights {if any) vested in the

company by a member, by a Members, or controlled by the company.




Subscriber Detaiis
PAN/P
e, Address, Description and Occupation DIN/ {Passport Place DSC Dated
' Number
Rishi Raj,|06578504 Mumbai 03/10/2018
Mr. Man Singh,
Address: 60486, 3rd Floor, Gali No. 04, Dev Nagar,
Karol Bagh, Kikar Wala Chowk, New Delhi- 110005
Occupation: Préducer
2 |Name: Deepak Sawant|06463258 Mumbai 03/10/2018
|
S/o: Mr. Datta Sawant,
Address: 2NDFL Ankur, Vidya Mandir Rd, Opp.
Vasant Villa, Dahisar (E}, Mumbai- 400068.
Occupation: Producer
3 |[Name: Mr. . Swapnil Shiwalay, Authorised|BBOPS1568R . Mumbai swewa . 2285 03/10/2018
Signatory on behalf of 2B Cinematographic Films
and Recording Private Limited
CIN No.:- U74900MH2015PTC261489
Address: 517, Sth Floor, Laxmi Plaza, Laxmi
Industrial Estate, Andheri (W}, Mumbai- 400053,
|
Address of Authorised Signatory: 4B, Flat No. 106,
New Mhada. Lokhandwala, Near Lokhandwala
Cirle, Andher (wy, Mumbai-400053
Occupation: Producer
4 |Name: Krishan Sethi|AVZPS7324R Mumbai s 103/10/2018
s/ o: Mr. Chhajuram Sethi meE
Address: 702‘, 12 D, Spring Leaf, Lokhandwala
Township, Kandevali {E), ™Mumbai- 400101
Occupation: Producer o
5 [Name: Anil Basantkumar Agarwal|02604209 Mumbai - seeene [03/10/2018
; AGARWA| BSTTiss
S/o: Mr. Basantkumar Agarwal
Address: 801-A, Plot No. 119, Hill Tower, 120
DPRDL, Andheri (W), ™umbai 400053
|
Occupation: Other Owner
6 |[Name: Satyam Rishi Raj|07065676 Mumbai 03/10/2018
5/0: Mr. Rishi Raj '
Address: 702, 7th Floor, MHADA Building, 12,
Oshiwara, Andheri (W), Mumbai- 400053.
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A \\ Subscriber Details
I\? 0 &Iﬁ}/ﬂe, Address, Description and Occupation DIN/ E:\IAuNril;)zs;sport Place DSC Dated
"/ |
J@eCupation: Other Owner
7AName: Mr. Vinayak Pothu, Authorised Signatory|AIRPP3252C Mumbai 03/10/2018
on behalf of Artsy Chic Limited
CIN No:- U74999MH2011PLC219337
Address: Unit No. 403B, 4th Floor, Kotia Nirman,
New Link Road, Andheri (W), Mumbai- 400053.
Address of Authorised Signatory: Shivneri Building
No. T- 61, Rcom No. 008, Near Mala Garden,
Pratiksha Nagar, Sion (E}, Mumbai- 400022
Occupation: Other Owner
Signed Before Me
DIN/PAN/
‘ Passport
Name Address, Description and Occupation Number/ Place 0sc Dated
Membership
_ Number
K. Venugopal Rao B 502, Sai Satyam, Plot No. 20, Sector-(32965 Mumbai |pate: 2018.10.03|03/10/2018
. . 15:52:50 +05'30°
ACS 4, Karanjade, Old Panvel- 410206 Adobe Acrobat
Reader version:
' . . 2018.011.20063
‘ Occupation: Professional
Checkform Modify
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Rishi Raj

6046, 37 F:Ioor, Gali No. 04, Dev Nagar, Karol Bagh, Kikar Wala Chowk, New Delhi-110005
|

!

LETTER OF CONSENT

Date: 15™ October, 2018

To Registrar of Copyrights

Copyright Di:vision

Departmenti of Higher Education
Ministry Human Resources Development
4" Floor, Jeévan Deep Building
Parliament Street

New Delhi-'110001

Sub: Letter to act as a member of the Governing Council of the Cinefil
Producers Performance Limited.

Dear Sir,

[, Rishi Raj, have examined and familiarized myself with the Copyright Act, 1957 and the
Copyright Rules 2013 and | am aware of the contents of the Memorandum of Association and
the Articles of Association of the Cinefil Producers Performance Limited.

| hereby consent to being a member of the Governing Council of the Cinefil Producers
Performance Limited and agree to perform all the duties of a member of the Governing
Council of the Cinefil Producers Performance Limited, during the entire term of appcintment.




Satinder Kumar Sharma

503/504, Vatsalya Ekta, CHS, RTO Lane, Near Masala Mantra Restaurant, Four Bunglows,
' Andheri (W), Mumbai , Azad Nagar, Maharashtra- 400053

LETTER OF CONSENT

Date: 15" October, 2018

To Registraf of Copyrights

Copyright Division

Department of Higher Education
Ministry Human Resources Development
4™ Floor, Jeevan Deep Building
Parliament Street

New Delhi- 110001

Sub:_Letter to act as a member of the Governing Council of the Cinefil
Producers Performance Limited.

Dear Sir,

|, Satinder Kumar Sharma, have examined and familiarized myself with the Copyright Act,
1957 and the Copyright Rules 2013 and | am aware of the contents of the Memcrandum of
Association and the Articles of Association of the Cinefil Producers Performance Limited.

| hereby consent to being a member of the Governing Council of the Cinefil Producers
Performance Limited and agree to perform all the duties of a member of the Governing
Council of the Cinefil Producers Performance Limited, during the entire term of appointment.

Satinder Kumar Sharma




Deepak Sawant

2" FL, Ankur, Vidya Mandir, Road, Opp. Vasant Villa, Dahisar 9E}, Mumbai, Maharashtra-
: 400068,

|

LETTER OF CONSENT

Date: 15" October, 2018

To Registra!r of Copyrights

Copyright Division

Departmerft of Higher Education
Ministry Human Resources Development
4™ Floor, Jeevan Deep Building
Parliament Street

New Delhi-‘ 110001

i Sub:_Letter to act as a member of the Governing Council of the Cinefil
} Producers Performance Limited.

Dear Sir,

|
1, Déepak $awant, have examined and familiarized myself with the Copyright Act, 1957 and
the Copyriéht Rules 2013 and | am aware of the contents of the Memorandum of Association
and the Articles of Association of the Cinefil Producers Performance Limited.

| hereby consent to being a member of the Governing Council of the Cinefil Producers
Performance Limited and agree to perform all the duties of a member of the Governing
Council of the Cinefil Producers Performance Limited, during the entire term of appointment.




2B CINEMATOGRAPHIC FILMS AND RECORDING PRIVATE LIMITED

! " (CIN: - U74900MH2015PTC261489)

Unit No-517, 5t Floor, Bldg. No-9, Laxmi Plaza, Laxmi Industrial Estate, New Link Road,

Andheri(W) Mumbai— 400058, Maharashtra State.
2Bchandrakant@gmaii.com

LETTER OF CONSENT

'Date: 15" October, 2018

To RegistraT of Copyrights

Copyright Division

Department of Higher Education
Ministry Human Resources Devejopment

4™ Floor, Jeevan Deep Building
b

Parliament §treet

New Delhi- ;10001
|
|

Sub:_Letter to act as a member of the Governing Council of the Cinefil
Producers Performance Limited.

Dear Sir,

I, Swapnil Shiwalay, authorised representative on behalf of member 2B Cinematographic
Films and Recording Private Limited, have examined and familiarized myself with the
Copyright Act, 1957 and the Copyright Rules 2013 and | am aware of the contents of the
Memorandum of Association and the Articles of Association of the Cinefil Producers
Performance Limited. ‘

| hereby consent to being authorised representative on behalf of member 2B
Cinematographic Films and Recording Private Limited of the Governing Council of the Cinefil
Producers Performance Limited and agree to perform all the duties of a member of the
Governing Council of the Cinefil Producers Performance Limited, during the entire term of
appointmer.j\t.

r




Krishan Sethi

702, 12D, Spring Leaf, Lokhandwala Township, Kandevali (E), Mumbai, Maharashtra- 400101

LETTER OF CONSENT

|
|
i
|
|

Date: 15" October, 2018

To Registrar of Copyrights

Copyright Division

Department of Higher Education
Ministry Huiman Resources Development
4 Floor, Jéevan Deep Building
Parliament Street

New Delhi-110001

Sub:_Letter to act as a member of the Governing Council of the Cinefil
Producers Performance Limited.

Dear Sir, |
{ :
|, Krishan Sethi, have examined and familiarized myself with the Copyright Act, 1957 and the
|
Copyright Rules 2013 and | am aware of the contents of the Memorandum of Association and
the ArticiesT of Association of the Cinefil Producers Performance Limited.

| hereby consent to being a member of the Governing Council of the Cinefil Producers
Performance Limited and agree to perform all the duties of a member of the Governing
Council of t_he Cinefil Producers Performance Limited, during the entire term of appointment.

Krishan Séthi




Anil Agarwal

801-A, Plot No. 119, Hill Tower, 120 DPRDL, Andheri (W), Mumbai, Maharashtra-400053

LETTER OF CONSENT

Date: 15" October, 2018

To Registrar of Copyrights

Copyright Division

Department of Higher Education
Ministry Human Resources Development
4™ Floor, Jeevan Deep Building
Parliamerit Street

New Delhi- 110001

Sub: Letter to act as a member of the Governing Council of the Cinefil
Producers Performance Limited. ‘

Dear Sir,

I, Anil Agarwal, have examined and familiarized myself with the Copyright Act, 1957 and the
" Copyright Rules 2013 and | am aware of the contents of the Memorandum of Association and
the Articles of Association of the Cinefil Producers Performance Limited.

| hereby consent to being a member of the Governing Council of the Cinefil Producers
Performance Limited and agree to perform all the duties of a member of the Governing
Council of the Cinefil Producers Performance Limited, during the entire term of appointiiént.

~

d‘—L -4{____________.

Anil Agarwal




| | Satyam Raj

702, 7" Floor, MHADA Building, 12 Oshiwara, Andheri (W), Mumbai, Maharashtra-400053

LETTER OF CONSENT

Date: 15" October, 2018

To Registrar of Copyrights

Copyright Division

Department of Higher Education
Ministry Human Resources Development
4™ Floor, Jeevan Deep Building
Parliament Street

New Delhi: 110001

Sub:_Letter to act as a member of the Governing Council of the Cinefil

Producers Performance Limited.

Dear Sir, |

[, Satyam iRaj, have examined and familiarized myseif with the Copyright Act, 1957 and the
Copyright Rules 2013 and | am aware of the contents of the Memorandum of Association and
the Articles of Association of the Cinefil Producers Performance Limited.

| hereby consent to being a member of the Governing Council of the Cinefil Producers
Performance Limited and agree to perform all the duties of a member of the Governing
Council of the Cinefil Producers Performance Limited, during the entire term of appointment.




Artsy Chic Limited

(CIN No: - U74999MH2011PLC219337)
Unit No. 403B, 4t Floor, Kotia Nirman, New Link Road, Andheri (W), Mumbai, Maharashtra-
400053
Zbvinayak@gmail.com

LETTER OF CONSENT

Date: 15" October, 2018

To Registrar of Copyrights

Copyright Division

Departrnent of Higher Education
Ministry Human Resources Development
4™ Floor, Jeevan Deep Building
Parliament Street

New Delhi- 110001

Sub: Letter to act as a member of the Governing Council of the Cinefil
Producers Performance Limited.

Dear Sir,

1, Vinayak Pothu, Authorised Representative, on behalf of the member Artsy Chic Limited,
have examined and familiarized myself with the Copyright Act, 1957 and the Copyright Rules
2013 and | am aware of the contents of the Memorandum of Association and the Articles of
Association of the Cinefil Producers Performance Limited.

| hereby consent to being Authorised Representative, on behalf of the member Artsy Chic
Limited of the Governing Council of the Cinefil Producers Performance Limited and agree to
perform all the duties of a member of the Governing Council of the Cinefil Producers
Performance Limited, during the entire term of appointment.




Kaveri Kaushal
241, Kailash Hills, New Delhi, 110065.

LETTER OF CONSENT

Date: 15™ October, 2018

To Registrar of Copyrights

Copyright Division

Department of Higher Education
Ministry Human Resources Development
4t Floor, Jeevan Deep Building
Parliament Street

New Delhi- 110001

Sub:_Letter to act as a member of the Governing Council of the Cinefil
Producers Performance Limited.

Dear Sir,

I, Kaveri Kaushal, have examined and familiarized myself with the Copyright Act, 1957 and the
Copyright Rules 2013 and | am aware of the contents of the Memorandum of Association and
the Articles of Association of the Cinefil Producers Performance Limited.

| hereby consent to being a member of the Governing Council of the Cinefil Producers

Performance Limited and agree to perform all the duties of a member of the Governing
Council of the Cinefil Producers Performance Limited, during the entire term of appointment.

Kaveri Kaushal
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B Copyright Division Ard. Q. 7.
_Department of Higher Education
!Ministry Human Resources Development
4t Floor, Jeevan Deep Building
EParIiament Street
_New Delhi- 110001. )

i

"1, Satinder Sharma, S/o Mr. Ratanchand Mohan Sharma, aged 61 years, and Indian citizen,

!residing at 503/504, Vatsalya Ekta, CHS, RTO Lane, Near Masala Mantra Restaurant, Four

" Bunglows, Andheri (W), Mumbai, Azad Nagar, Maharashtra- 400053, am the CEQ of the

B “Cinefil Producers Performance Limited” (“Applicant”} and am authorised to give this
declaration on behalf of the Applicant.

B

Dear Sir,

.
i




' f.L?Z;’ 1988
ATIR
JABAL
2.
| hereby solemnly declare, for and on behalf of the Applicant that the objectives of the
Applicant on behalf of Producer members and Other Owner members proposes to carry on
the Business of issuing and granting licenses in respect of Cinematographic Film Work being
the Category of work as defined under Section 2(y){ii) read with Section 13{1){b) of the
Copyright Act 1957 for collection and distribution of fees among the said Producers and other
Owners in pursuance to Copyright Act 1957 read with Copyright Rules 2013 with any

amendment and / or modification thereof, as the case may be.

| hereby also declare on behalf of the Applicant that the Applicant has been incorporated in
2018 and so on the date this declaration, has not yet commenced business. Therefore, |
declare that the bodies through which the Applicant proposes to function and the
arrangements for the accounting and auditing of the Applicant’s accounts are not yet in place.
However, | state that the Applicant proposes to provide for the same before it commences

business.

Solemnly declared at Mumbai
By the above name Satinder Sharma

On this (x<¥"day of Nev. 2018
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fo,
 Registrar of Copyrights
!Copyright Division °,|J|| @ 4. B

. Department of Higher Education
Ministry Human Resources Development
4t Floor, Jeevan Deep Building

l,_ Parliament Street
New Delhi- 110001.

Dear Sir,

i, Satinder Sharma, S/o Mr. Ratanchand Mohan Sharma, aged 61 years, and Indian citizen,
residing at 503/504, Vatsalya Ekta, CHS, RTO Lane, Near Masala Mantra Restaurant, Four
Bunglows, Andheri (W), Mumbai, Azad Nagar, Maharashtra- 400053, am the CEO of the
“Cinefil Producers Performance Limited” (“Applicant”) and am authorised to give this
undertaking on behaif of the Applicant.

N
L




I, hereby undertake, on behalf all members of the Governing Council and on behalf of the
Applicant as a whole, that the Memorandum of Association and Articles of Association of the
Applicant provide that the Applicant shall comply with, and confirm to the provisions of the

Copyright Act, 1957 and the Copyright Rules, 2013, as amended from time to time.

Solemnly declared at Mumbai
By the above name Satinder Sharma

Onthis_\ S Sday of QNsws 2018
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CINEFIL PRODUCERS PERFORMANCE LIMITED
' CIN: U74999MH2018PLC315350
73,Ground Floor, Om Heera Panna Mall, Near Oshiwara Police Station, Jogeshwari (W), Mumbai-
400102
info@copyrightguild.com

EXTRACT FROM THE MINUTES OF THE MEETING OF THE BOARD OF DIRECTORS OF CINEFIL '
- PRODUCERS PERFORMANCE LIMITED HELD ON THE 13™ DAY OF OCTOBER, 2018, AT MUMBAL.

“RESOLVED THAT pursuant to the provisions of Section 2 {18) of the Companies Act, 2013
and pursuant to other applicable provisions of the Companies Act, 2013, Mr. Satinder
Sharma, be and is hereby appointed as the Chief Executive Officer of the Cinefil Producers
Performance Limited (“the Company”) with effect from 13t October, 2018 to perform the
duties assigned to him by the Board of Directors from time to time.

“RESOLVED FURTHER THAT Mr. Satinder Sharma, be and is hereby authorised to
represent the Company and to do and perform, subject to the provisions of the-laws of
India, the following act and things: '

1. To appear for and on behalf of the Company before any court-and /-or any other
judicial, quasi-judicial authority or body / tribunal in all suits, actions, complaints,
writ petitions, National Company Law Tribunal, National Company Law Appellate
Tribunal, Applications, ‘appeals and any other Iegal proceedings by or against the’
Company which are pending or which may be filed and to institute and defend the
same and /or to prosecute, verify and to sign plaint, papers and such other
documents as may be necessary in respect of the legal process/ notices inthe name
of and on behaif of the Company ; R '

o

2. To sign all necessary agreement, returns, receipt, undertaking, declarations,
affidavits, correspondence and other documents and execute, deliver,
acknowledge or declare all documents that may be necessary or proper to be
signed, executed, delivered or acknowledged on behalf on behalf of the Company
as a copyright society under the Copyright Act, 1957 and the Copyrtght Rules' 2013,
in India;

3. To depose before any civil, criminal or revenue courts including the state High
Courts and the Supreme Court of India;

4. It is hereby declare that to do all acts, deeds, sign singly by Satinder Shérma, on

behalf of the Company or things as he necessary or pro r&ihis;rpose
f"—_‘-—— /
J ‘

mentioned above.
Ty

Ir.




ri

“For Cinefil Producers Performance Limited

RESOLVED FURTHER THAT Mr. Rishi Raj (DIN 06578504), Director of the Company be and
is hereby authorised to file necessary forms with the Registrar of Companies, Maharashtra,
Mumbai and to do all such acts, deeds and things as may be necessary to give effect to the
above resolution. ' |

RESOLVED FURTHER THAT an extract of this resolution be given to such authorities as may
be necessary under the signature of a Director.”

Certified True Copy

Deepak Sawant
Director
DIN: 06463258

Place: Mumbai ,
Date: 13t October, 2018




CINEFIL PRODUCERS PERFORMANCE LIMITED
CIN: U74999MH2018PLC315350
73,Ground Floor, Om Heera Panna Mall, Near Oshiwara Police Station, Jogeshwari (W),
Mumbai- 400102

info@copyrightguild.com

'  13/10/2018

To,

Satinder Sharma,

503/504, Vatsalya Ekta, CHS, RTO Lane,

Near Masala Mantra Restaurant,

Four Bunglows, Andheri (W), :

Mumbai, Azad Nagar, .
Maharashtra- 400053, L ,

Sub: Appointment of Chief Executive Officer {CEO} of Cinefil Producers Performance Limited.

Dear Sir,

This is to inform you that you have been appointed as Chief Executive Officer (CEO) of Cinefil Producers
Performance Limited pursuant to Section 2 (18) of the Companies Act, 2013 and other applicable
provisions of the Companies Act, 2013 with effect from 13" October, 2018.

Please confirm your appointment.

For CINEFIL Producers Performance Limited

[3 x’\ : , .
. ' !
. i

Rishi Raj
Director
{DIN: 06578504}




Satinder Kumar Sharma .

503/504, Vatsalya Ekta, CHS, RTO Lane, Near Masala Mantra Restéurant, Fou.r Bunglolws,
Andheri (W), Mumbai , Azad Nagar, Maharashtra- 400053

+

Date: 13" October) 2018 1

To, . .
The Board of Directors, :
Cinefil Producers Performance Limited _
73,Ground Floor, Om Heera Panna Mall, ' ! T
Near Oshiwara Police Station,

Jogeshwari {W),

Mumbai- 400102

Subject: -Acknowledgment of Appointment o o i .

Dear Sir,

f
This is reference to your appointment letter dated 13™ Qctober 2018 for appointment of Chief
Executive Officer (CEO). In this regard, | confirm my appointment as CEQ in the Cinefil
Producers Performance Limited.

Thanking You

YoursFaithfully

Satinder Sharma




